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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY

No. FEE 6 CRZ 2018 ' Date: 01.04.2024
Sir,

Sub:  Violation of Coastal Regulation Zone Notification by
carried out various activities on Dr. Rabindranath Tagore
seashore - reg. |

Ref: 1) Proceedings of the meeting of Karnataka State Coastal
Zone Management Authority held on 06.02.2023.

2) Regional Director (Environment), Karwar vide letter No:
PraNiPa/KaNiVa/Ni.Violation/2023-24/1371, Dated:
Dated: 25.09.2023

3) Proceedings of the 44% Karnataka State Coastal Zone
Management Authority Meeting held on 28.02.2024

* Kk %k % &

With reference to the subject cited above, Mr. Shri. Balakrishna S.Pai,
Advocate has given a legal notice, requesting to take appropriate action with
regard to the constructions of a restaurant, a hotel extension building, a fish
market building, a private bus stand, a multi-storey building and a rock garden
etc. at Karwar beach in Uttara Kannada district, violating Coastal Regulation Zone

Notification.

Accordingly, examining in the Authority meeting held on 27.04.2018,
regarding violation of the CRZ Notification of 2011, the Authority had issued the
notice on the saidactivities as per section 5 of the Environment (Protection) Act,

1986 :

The said violation case was discussed in detail in the Karnataka State
Coastal Zone Management Authority meeting held on 06.02.2024, and the
direction was issued on 16.02.2023 according to Section 5 of Environment
(Protection) Act, 1986 to the folloing violators. But no reply has been received so

far.

1) Notice has been issued to Dr. Rabindranath Tagore beach
development and conservation committee, Karwar to demolish the
rock garden, unauthorised construction beside hotel drive inn and
Branded Food Shops.

2) Notice has been issued to Director, Department of Youth
Empowerment and Sports, Karwar to demolish the hostel building
constructed in the survey number 6A1A of Chittakula Village, Karwar
Taluk, Uttara Kannada District in No Development Zone of CRZ-IIL



3) Notice has been issued to the Commissioner, Municipal Corporation,
Karwar to demolish constructed building behind Mayuraverma
Vedike at Karwar sea shore.

Further, in the report submitted by the Regional Director (Environment)
Karwar on 25.09.2023, it has been informed to all the violators to complete
demolish of all the unauthorized constructions constructed in violation of CRZ
Notification and to submit the report for complying the said direction since the
case has been filed in the Hon'ble Green Tribunal.

Further, the proposal has been discussed in detail at the 44th meeting of the
Karnataka State Coastal Zone Management Authority held on 28.02.2024 and the
following decision has been taken.

“It was discussed in detail that though the direction was
issued under section 5 of the Environment Protection Act,
1986, there was no action taken and hence it was decided to
issue a final notice to the violators to demolish the
unauthorized constructions constructed in the Coastal
Regulation Zone”. ‘

As per the decision of the Authority, the final direction has been given to
you under section 5 of the Environment Protection Act, 1986 to demolish the
above mentioned unauthorized construction. Compliance report on the above
direction shall be filed before the Authority within 30 days from the date of
receipt of this direction, failing which the Authority will be constrained to initiate
necessary action in accordance with the law.

(R. Gokul)
Member Secretary, KSCZMA,
Forest, Ecology & Environment Department.

To:
District Commissioner/Chairman,
Karwar District Coastal Zone Management Committee
Karwar District. '
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY

No. FEE 6 CRZ 2018 Date: 01.04.2024
Sir,

Sub:  Violation of Coastal Regulation Zone Notification by
carried out various activities on Dr. Rabindranath Tagore
seashore - reg.. :

Ref: 1) Proceedings of the meeting of Karnataka State Coastal
Zone Management Authority held on 06.02.2023.

2) Regional Director (Environment), Karwar vide letter No:
PraNiPa/KaNiVa/Ni.Violation/2023-24 /1371, Dated:

Dated: 25.09.2023
3) Proceedings of the 44th Karnataka State Coastal Zone

Management Authority Meeting held on 28.02.2024

L A

With reference to the subject cited above, Mr. Shri. Balakrishna S.Pai,
Advocate has given a legal notice, requesting to take appropriate action with
regard to the constructions of a temporary fish market behind the Mayuraverma
Vedike of Karwar, Uttara Kannada District, violating Coastal Regulation Zone

Notification.

Accordingly, examining in the meeting of the Authority held on 27.04.2018
with regard to the construction of a temporary fish market behind the
Mayuraverma Vedike of Karwar, Uttara Kannada violating CRZ Notification as
the prior approval of the Coastal Regulation Zone has not been obtained it has
been considered as violation of CRZ Notification, 2011 and notice was given to
you according to section 5 of the Environment (Protection) Act 1986. As the
suitable reply has not been received, the said violation case was discussed in
detail in the Karnataka State Coastal Zone Management Authority meeting held
on 06.02.2024, and for the violators who have carried out unauthorized
construction work in violation of Coastal Regulation Zone Notification on the
coast of Karwar beach, Uttara Kannada District, the direction was issued on Date:
16.02.2023 according to Section 5 of Environment (Protection) Act, 1986. But no

reply has been received so far.

Further, in a report submitted by the Regional Director (Environment)
Karwar on 25.09.2023, it has been informed to all the violators to submit a report
on the direction of the authorities to completely clear all the unofficial structures
constructed in the area of CRZ Notification violation and all the violators have



|
been directed to submit a report on the violation since the case has been registered

in the Hon'ble Green Tribunal.

The proposal has been discussed in detail at the 44th meeting of the
Karnataka State Coastal Zone Management Authority held on 28.02.2024 and the
following decision has been taken.

“While the direction was issued under section 5 of the
Environment Protection Act, 1986 there was no action taken
and hence this was discussed in detail with the Authority and
a final notice was issued to the violators to clear the illegal
structures constructed in the Coastal Regulation Zone”.

As per the decision of the Authority, the final direction has been given to
you under section 5 of the Environment Protection Act, 1986 to demolish the
constructed building and temporary fish market behind the Mayuraverma
Vedike. Compliance report on the above direction shall be filed before the
Authority within 30 days from the date of receipt of this direction, failing which
the Authority will be constrained to initiate necessary action in accordance with
the law.

(R. Gokul)
Member Secretary, KSCZMA,
Forest, Ecology & Environment Department.

To:
The Commissioner,
Muncipal Corporation,
Karwar.,

Copy to:

1) District Collector/ Chairman, Karwar District Coastal Zone Management

Committee, Karwar District.
2) Regional Director (Environment) Karwar has asked the petitioners to identify
an additional part of the building to be cleared and direct the violators to clear the

area.
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY

No. FEE 6 CRZ 2018 Date: 01.04.2024

Sir,

Sub:  Violation of Coastal Regulation Zone Notification by
carried out various activities on Dr. Rabindranath Tagore

seashore - reg.

Ref: 1)Proceedings of the meeting of Karnataka State Coastal
Zone Management Authority held on 06.02.2023.
2)Regional Director (Environment), Karwar vide letter No:
PraNiPa/KaNiVa/Ni.Violation/2023-24 /1371, Dated:
Dated: 25.09.2023
3)Proceedings of the 44th Karnataka State Coastal Zone
Management Authority Meeting held on 28.02.2024

* x % * %

With reference to the subject cited above, Mr. Shri. Balakrishna S.Pai,
Advocate has given a legal notice, requesting to take appropriate action with
regard to the unauthorized constructions of restaurant, a hotel extension building,
a fish market building, a private bus stand, a multi-storey building and a rock
garden, violating Coastal Regulation Zone Notification.

Accordingly, examining in the meeting of the Authority held on 27.04.2018
with regard to the unauthorized constructions of rock garden, branded food
shops constructed Dbeside hotel drive-in has been discussed in the
Authority meeting held on 27.04.2018, and it was noticed that Managing Director,
District Reconstruction Center has not taken the permission of CRZ to construct
the building in CRZ I and CRZ II. Hence, the notice has been issued for the said
constructions as per section 5 of the Environment (Protection) Act, 1986.

In response to this notice Additional District Collector and Member
Secretary, Uttara Kannada Tourism Destination and Development, Conservation
Committee Karwar have submitted a report to the authority on 29.06.2018 and in
the said report reply has given that the old buildings have been renovated and no

new construction will be done.

The said violation case was considered and examined in the meeting of
Karnataka State Coastal Zone Management Authority held on 07.03.2019. It was
decided to inform the Regional Director (Environment) Karwar to re-inspect the
points in the report dated 29.06.2018 and give a detailed report and to furnish him
with a document as proof that these buildings existed before 1991 as the said



Bie

buildings were claimed to be pre-1991 official buildings on 09.09.2020. But no
report has been received in this regard Date: 25.2.2022 reminder letter has been -
written. But till now the report is not received.

The said violation case was discussed in detail in the meeting of the
Karnataka State Coastal Zone Management Authority held on 06.02.2023 and once
again the direction as per section 5 of the Environment (Protection) Act, 1986 was
issued to the violators who carried out unauthorized construction work in
violation of the Coastal Control Zone Notification on the coast of Karwar in Uttara
Kannada District on 16.02.2023. But so far no reply has been accepted.

Further, in the report submitted by the Regional Director (Environment)
Karwar on 25.09.2023, it has been informed to all the violators to complete
demolish of all the unauthorized constructions constructed in violation of CRZ
Notification and to submit the report for complying the said direction since the
case has been filed in the Hon'ble Green Tribunal.

Further, the proposal has been discussed in detail at the 44th meeting of the
Karnataka State Coastal Zone Management Authority held on 28.02.2024 and the

following decision has been taken.

I
“It was discussed in detail that though the direction was

issued under section 5 of the Environment Protection Act,
1986, there was no action taken and hence it was decided to
issue a final notice to the wviolators to demolish the
unauthorized constructions constructed in the Coastal

Regulation Zone”.

As per the decision of the Authority, the final direction has been given to
you under section 5 of the Environment Protection Act, 1986 to demolish the
illegal construction of rock garden, branded food shops constructed beside hotel
drive-in. Compliance report on the above direction shall be filed before the
Authority within 30 days from the date of receipt of this direction, failing which
the Authority will be constrained to initiate necessary action in accordance with

the law.

(R. Gokul)
Member Secretary, KSCZMA,
Forest, Ecology & Environment Department.

To:
Deputy Director and
Member Secretary,
Uttara Kannada District Tourism Development Committee
Karwar, Uttara Kannada - 581301,



Copy to:
1) District Collector/ Chairman, Karwar District Coastal Zone Management

Committee, Karwar District.
2) Regional Director (Environment) Karwar has asked the petitioners to
identify an additional part of the building to be demolished and direct the

violators to clear the area.
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY
No. FEE 6 CRZ 2018 Date: 01.04.2024
Sir,

Sub:*  Violation of Coastal Regulation Zone Notification by
carried out various activities on Dr. Rabindranath Tagore
seashore - reg.

Ref: 1) Proceedings of the meeting of Karnataka State Coastal

. Zone Management Authority held on 06.02.2023.
2) Regional Director (Environment), Karwar vide letter No:
PraNiPa/KaNiVa/Ni.Violation/2023-24 /1371, Dated:
Dated: 25.09.2023
3) Proceedings of the 44th Karnataka State Coastal Zone
Management Authority Meeting held on 28.02.2024.

k Kk ok kX

With reference to the subject cited above, Mr. Shri. Balakrishna S.Pai,
Advocate has given a legal notice, requesting to take appropriate action for the
construction of a hostel building with respect of adventure sports in the No
Development Zone of CRZ-III at Sy No. 6ATA of Chittakula Village, Karwar

Taluk, Uttara Kannada District,

Accordingly, examining in the meeting of the Authority held on 27.04.2018,
as the prior approval of the Coastal Regulation Zone has not been obtained it has
been considered as violation of CRZ Notification, 2011 and notice was given to
you according to section 5 of the Environment (Protection) Act 1986. But due to
non receipt of appropriate reply, the said violation case was discussed in detail in
the Karnataka State Coastal Zone Management Authority meeting held on
06.02.2023, and for the violators who have carried out unauthorized construction
work in violation of Coastal Regulation Zone Notification on the coast of Karwar,
Uttara Kannada District, the direction was issued vide dated 16.02.2023 according
to Section 5 of Environment (Protection) Act, 1986. But no reply has been received

so far.

Further, in the report submitted by the Regional Director (Environment)
Karwar on 25.09.2023, it has been informed to all the violators to complete
demolish of all the unauthorized constructions constructed in violation of CRZ
Notification and to submit the report for complying the said direction since the
case has been filed in the Hon'ble Green Tribunal.

Further, the proposal has been discussed in detail at the 44th meeting of the
Karnataka State Coastal Zone Management Authority held on 28.02.2024 and the
following decision has been taken.



“It was discussed in detail that though the direction was
issued under section 5 of the Environment Protection Act,
1986, there was no action taken and hence it was decided to
issue a final notice to the violators to demolish the
unauthorized constructions constructed in the Coastal

Regulation Zone”.

As per the decision of the Authority, you have been given the direction
under section 5 of the Environment Protection Act, 1986 to demolish the
construction of a hostel building constructed for adventure sports in the area of
No Development Zone of CRZ-III in Sy. No. 6A1A of Chittakula Village, Karwar
Taluk, Uttara Kannada District. Compliance report on the above direction shall be
filed before the Authority within 30 days from the date of receipt of this direction,
failing which the Authority will be constrained to initiate necessary action in

accordance with the law.

(R. Gokul)
Member Secretary, KSCZMA,
Forest, Ecology & Environment Department.

To:
Assistant Director,
Department of Youth Empowerment and Sports
Karwar.

Copy to:

1) District Collector/ Chairman, Karwar District Coastal Zone Management

Committee, Karwar District.
2) Regional Director (Environment) Karwar has asked the petitioners to identify
an additional part of the building to be ¢leared and direct the violaters to clear the

area.



[ ” e [@7 ~ K')FT\Y\Q?MV — 5
. ‘ o
o g periment wf Fourism
a_ijmmmﬁada [l

28er, FToRe D F,D, M3, evd d ¥c,1 ®el, ToUdmed-581301.
: NBOEFBTO ¥63(D, 10484, ¥eit0 w8 0, valazad.
©0:08382-221172 email- adtourismkarwar @ gmall.com

II‘II-'.'IUIIIIIIIIII Ill..l.l.llllIllIIIIHIIIIIKIIIIIIIIIIIll'l.l’ﬁlll'ﬂﬂ‘l.!.ﬂ

.9/, é/ﬁa/2022f23 DRR0T:[9/04/2024.

|a30n,

N FADETBE,

FRFE3T Doty TOORY BO0D DaF wBrse ®eyQTeT,
9050, TORO aH3), 26T, Wensd,

TooF T ATOF U Redapoad),

Jondedd.

I Refd o
B To0ies JNURE Cedtorme 30,10t0 FRITEE),

oGS FENTEITAYRY, Fyleord TUEY JoHoZ e
| BOD SPRBE O OHATIE T,

oufa:  eEe8t 06 AesT* Tptat 2018 DT0T01-04-2024,

oM e,08 IRODT, BOWOPALIOIF: el L3 Jad, BIBS, e0I0 T,B B3 o
\%admd RaoTy SC0RE), FUIEP AONOF BWOH SHREER STFE TN TE3,EN
QTRFEERMIM, TRALS0E Do, Betsler IRF TELE JIeFe, 0ov*
MBES SN0ZTRINT, 3 SRB, 8w, ART TeRbAE03 Betd B

ROTHH,, OF. By B8O Atrer Jpcédw* n‘)tacbaad
ToOFEIT Totsy TO0Y RO DRF@mo TYDTOT 45 F3ohe) sHotd

oJa30s30N 2FWFA Sk TYTOWO3I (Ota&’odaaxi),t Flegeendds. -
“BDXY FHoUgme vood, 1986 RYNC 5 Co3 ABCrPR[a., &tdoahcdcte

#=3drie obedt  PEbeens  omobIR, &s@ﬁ)%ddé I, Feon
WirRendhd mone v 0x/S3wetdn  FoARY NoboFe  FVeoadh@e),
DRFATHT gD T, ey 36@M@ﬁado$ €035h Rl@téS?J‘ DT
Se3RFIReRZE>"

YR TTT Jear-‘abcjo:é opkad ﬂac:sm BatEer e I° TR, OPOHI
T3 el sh3), LYORTE 550 DTt omm@wm& 30 ePRITO3 30y
Ferdradod HORT nsoci‘g’sé B, 1986 O Fg* 5 003 2088 It 3nt M@ eoNs. e
QLXFIN ALTDAT 30 DRINRYRN FHT0T, wmxdm PODADI, RAAN

3PRBNDIZE.
V003 Low* Merr s, Bt r.:SJ,,w‘ B[ BY,E, @Rﬂ&)ﬁ)é T JedoFee

SHE), LYOWE ezwed &P W, HPDT @O SODOD, & BIIkeonn
on3A i &1 Sheos AT,

b, TR,

Ve Odcvzﬁﬁm%%oﬁwwéa

e, WEoRet;eh e9)e,R, Bedd,
To0eloU, VU e, T8 2363

F3ADRy: e z‘zc;af;a'u;abmfs worle eILED, BeR, Wtz ew,R,
Aed3, Fo0R0, g o Wgz 2ed, U0A rP0Saedwssnn addmn mf) LA,




. OWddwo gy
'@WORD Fodgwe wad, 1986 RER* 5
ofok:! rbtheﬁr‘daSi{m BeDNE G
&30 ARPFF  Fsvawng
DFWODEIR, DYRTIOIE),
W&, 35T wlFRoaAd mane
NQOPIROOR Foved NOP0I e
VOB, JNEUS esgEd
T, @R, 300l
037D Reddxe RISV
SeRE IR DR 3"

Ly —
. T00 Frow TRONTBINS  wyonics ]

1

~Jo ~

oy

Oxe, 808
O02td Towh3d gy
s 0% J0dmey ady s Déas
ORF102601/2023 w,5dee DedA), dgp
dadodysy) R dmechide).
st e odycs
-e,,ﬁm{,mm@m

RODE ATy ARV A ?G@F‘UCS!
BOWR0808  demadyne @mmme’;i
QeFAR,, I AT evme,msE Bem |
TERACD  odnn, RS
OSFORRIT, RO evm,Haiy NGET |
VO, BROANT 363t3E w0 o T oo |
Ted Fyieveniam:, |

FoUEeT: Sridw 30806 duss B g
ORRL3083 w53, SO0 shdohab, &ogor |
ROF IBDHAT,, RS0 &oromeoon
SO0 N Zorte Becsder e, B3R,
SODNRPR SRR BR0F:09-03-2023
D3). DRWOF28-03-2023 Cord  Aotdler
NBSONDIBE.

R e a—— HREO 38 ol

| elabdmy,  wew, - BeR HTON)
| OOBERTONNNTG. . & wesedah
Anonnsh  m®  diess FIER, T,

WooRme wHodt Powrreod woT o |

DO Fad Bowd; ) DI, (3) 8 IPab |

OIS NGET mo;cmer e asa@ﬁm}

WHONDIZ (R,

|

) yf‘h,ﬁ{q )
UivsdaiTaotien
Haodnedab Hewal
wo0Rd, 00l yala &%



A vzt o 5

-

Department of Tourism
District Tourism Development Committee, North Kannada District, Karwar -581301

Office of Deputy Director, Near RTO office, Karwar

Land Line: 08382-221172 ~ e-mail: adtourismkarwar(@gmail.com
Pra.E/U.Ni.Ka/Ka/2022-23/43 Dated: 12.04.2024
Sir,

Subject: Violation of Coastal Regulation Zone Notification by carrying out

various activities at Rabindranath Tagore beach of Karwar city

Regarding.

Reference: FEE 06 CRZ dated : 01.04.2024
&k sk Rk
This has reference to the letter cited above in which it is requested to take
appropriate action regarding the illegal construction of buildings, restaurants and hotels in
the Coastal Regulation Zone of the Karwar seashore of Uttara Kannada District. In this

regard, Balakrishna. S. Pai, an advocate, has issued a legal notice.

In the 44th meeting of the Karnataka State Coastal Zone Management Authority, the

following subject was discussed in detail and decided as below.

"Despite the direction issued under Section 5 of the Environment Protection
Act, 1986, no action has been taken so far. The matter was discussed by the authority

and it was decided to issue a final notice to the violators to clear the illegal construction

in the coastal regulation zone area."

As per the decision of the authority, the final direction has been issued under Section
5 of Environment Protection Act, 1986 to vacate the construction of illegal buildings
constructed beside the Hotel Drive Inn of Rock Garden. The authority is directed to submit

an action taken report within 30 days of receiving this direction.

Accordingly, the compliance report regarding illegal building construction next to

Rock Garden, Hotel Drive Inn is attached herewith and submitted.



b

Yours faithfully,

Sd/-

Deputy Director and Member Secretary

District Tourism Development Committee
Karwar, Uttara Kannada District.

Copy submitted for information to Hon’ble Deputy Commissioner and Chairman, District
Tourism Development Committee Karwar, Uttara Kannada District.

Direction

Compliance report

Despite the direction under Section 5 of
the Environment Protection Act, 1986, no
action has been taken so far, the matter
was discussed by the authority and it was
decided to issue a notice to the violators to
clear the illegal construction in the coastal

regulation zone area."

1. Mr. Rajesh Kamath, tenderer of branded
food of Ajvee Restaurant Has filed
Petition: 102601/2023 before the Hon'ble
High Court. At present the matter is in
court. Action will be taken as per court

orders.

2. The Rock Garden Park was built with
the aid of the government and at present
the said park is being managed by the
District Tourism Development Committee
and as per the order of the Hon’ble NGT,

action will be taken by this office.

3. Drive-in restaurant and Nelasiri store
which are at CRZ area of Karwar city are
being conducted through tender and
notices have already been given to the said
tenderers to clear the Nelasiri store and
hotel building on date: 09-03-2023 and
date: 28-03-2023.

At present the Lok Sabha Election Model
Code of Conduct is in force, The DC will
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be electoral officer and the staff of the
District Collector's office are also on
election duty and after the completion of
the election process, we are bound to obey
the order of'the Hon’ble NGT Court
regarding the above order number (2) and

(3).




